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ORDER (ORAL)

Hon"ble Smt. Lakshmi Swaminathan:

Mone for the applicante even on the second call.

maomatter and

o s Fy e by o PR o ol s
Wex mane Turtheg consldaerad

Lihe o L by the learned senior'ccuns@l
T tegether with the other learned counssl
T i corarticularly in terms of  the Hon’ble
e lnd Hion o d i dated 5.11.2003 in CHWR-7004 /2003,
SO 3 S G.o The respondents  have submitted
that  having provisions of Section 2 (a) of

fot, L1985, as the applicant

ariginally belong to one of the drmed Forces of the Union.,

Police Force (CRPFY  and  the

. - P— B, s
L RO ETeUD (EPEY . sH e the impugned rders

R

i tine afores:

all  the  learn respondents.  Further., Shri

STUTT Bhar . coungel had submitted that the
Picant it Writ Petition pending before

Delinl High Court also elong to CRPF which

R T A & S | Lor b} Loy eor £ e Ao
mwuf*nmwu [OXN all the luml

in the order of the Hon’ble
SLLLLRGOT . we note that the counsesl fu:

o

alao  or

A ‘HutLbLu Ware goceptes

Judament of

Vo Uniaon

sopplicable to the facte in the present cases.
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of Shri M.K.fggarwal |, learned

h Luthira, learned counsell  and

RroxyY counsel that the present

arg  not maintainable in the Tribunal for Want

etade or in the interest

{ HaT L0 Joorders which may nave a bearing O
E m@fng, Wil the same iszyes are pending before the
Hon ble High Euurtw‘warticularlv alzo having redgard to the
Crevisions of fa) of a.7T. mot., 1985

. owisn o F the above, the aforementioned Qe
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(a) Vice Chairman (J)



